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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYOERABAD BENCH : AT HYDERABAD

DA _35/94., . Dt. of Order:24=-1-94,

P.Sudarsana Rag

1.

2.

3.
4,

S

Y .Applicant
Vs,

Flag Officer, Commanding=in-Chief,
Head Quarters, Egstern Naval Command,
Vigak hapatnam,

Lhigf Staff foicar, Perasonal & Adminig-
tration, Head Quarters, Eastarn‘ﬁaual
Command, Visakhapatnam,

Commanding Officer, I.N.S.Circars,
Naval Base, Visakhapatnam,

Staff Officer (Civilians), Naval Base,
Ulsakhapatnam.

The Regional Employmant D??lcer,
Visakhapatnam, L

N -.caaﬁpﬂndantﬂ

Counsel for the Applicant : Shri P.B.Vijaya Kumar

Counsel for the Respondznts
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shri N De o Ko

.S;,-C_('SSC
* * * *
CORAM: ’
THE HON'BLE JUSTICE SHRI V.NEELADRI RAD VICE=CHAIRMAN
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
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0A.35/94

Judgement

( As per Hon. Mr. Justice V. Neeladri Rao, Vice-Chairman )

Heard 5ri P.B., Vijaya Kumar, learned counsel Po# the
applicant and Sri N,R, Devaraj, learned counsel for Ehe
respondents,

2,  The applicant was appointed as clerk in CcmmandiNon-
Public Transport Organisation and working there since
last three years on a consolidated salary , The appoint-
ment order was issued by Commanding Officer, INS Circgrs.
on 20-11-1990,
3. R=1 issued reguisition to the Employment Exchangelfcr
sponsoring the names Por Pilling Ammunition Mechanic (RUS)
and the qualification prescribed for the said post is’
matriculation or Higher Secendary or PUC with Physics:and
Chemistry. .
4. The employment Officer sponsored the names of some = - .
candidates for the said post., The name of the applicant

‘ was not sponsored for the same,
S. The applicant contends that he is first class B.dom.
Graduate with Higher Grade Typewriting and even thoughlthe
post referred to is mentioned as Mechanic it in fact ié
not a mechanical one and is only a clerical job and he' is
fully eligible for the said post, and hence his naée also
should be considefed for the post of AWS, It is alsc ﬁrged
for the applicant that he is going to tomplete 25 years and
if he is not going to secure a job now there is no posgi-
bility for him to get any job in any Governme ntal service g

in any Governmental Organisation as he will be age barred,
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Byssri N.R. Devaraj, learned Standing
kg

Counsel for the Respondents that the applicant is paid

.

6. It is submitted

cut of the President% Service Institute Fund which is a non-

public fund and thus he is not even the adhoc employee of
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Navy, It is open tofggggémployergg% recruit the candidates
from only out of the céndidates sponsored by t he Employment
Exchange and it is not contrary to the Article 14 of the

i Constitutéon, If fhe applicantg claim is accepted then it
o L e memm ; =uwaviwual WNAO 18 Not sponsored by the

« Employment Exchange/that his casg‘%s-alsuxconsidered for the

same,

? 7. It is now well established that any recruitment rule

i to the effect that candidates sponsdred from the Employment

L Exchange alone have to be considered for the post’is not in

| violation of Article 14 of the Constitution and it is valid.,
When the applicant was not sponsored by the Employment

i Exchange, he cannot have any right far being considered for

| the postsof AWS which are to be filled from out of the
candidates sponsored by the Employment Exchange only.

‘ 8, The applicant is rélying upﬁn the order of this Bench

in BA.525/93 wherein this Bench directed the respondents

therein to inYerview the applicant referred to therein along-

with the candidates sponsored by thb employment exchange, to
urge that a direction can be given to the respondents to
permit them to interview the applicant herein alongwith the
candidates sponsored by the Employment Excﬁange. -D?cuurse,

! the applicant btherein also were employees of‘nan-Gouernmental
organisation but tn%%%ﬁﬁii:j} theJnith of India was addressed

L for relaxation of recruitment rules and hence pending con-—

i ;sideration of the same ue directithat the applicantﬂﬁerain

]
I .
1 may also be gnterviewved and if selected appointment should
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not be given uhless the rule§ is relaxed, But in this case
there is not even a whisper tothe effect that the Union of

India is addressed Por relaxation of the recruitment rules .
in regard tothe post of AUS, 'Hence, the jddgement in DA.52§¥P3
does not support the contention for the app}icant. |

9. In the above vieu th@re is no need toﬁ?éﬁ%iﬁer as to

whether infact the post of AWS is a Mechanical er Cleriecal &~ f
--iiw= wews mppllLENT LS NAving & requisite

| qualification for the post, Thus this 0OA does not merit

consideration and accordingly it is dismissed at the admissign

. stage. No costs, ‘ \\

i

' (R. Rangarajan) (V. Neeladri Raa)
X Member (Admn) Vice Chairman

1 Dated : January 24, 94
: Dictated inthe QOpen Court
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Copy to:=

14 Fleg OPficer, Commanding-in-Chief, Head Quarters
| Naval Command, Visakhapatnam,

\ 2¢ Chief Staff OfPicer, Personal & Administration, Head
! ‘ Guarters, Eastern Naval Command, Visakhapatnam,

s Eastern

3. Commanding Officer, I.N.S.Circars, Naval Base, Visakhapatnapm
: 4, Staprp Officer(Civilians), Naval Base, Visakhapatnam.
V 5.

The Regional Employment OFPicer, Visakhapatnam,

‘ be One copy to Sri, P.B.Vijaya kumar, advocate, Adveocatas
; Assoc;atlans, High Court Buildings, Hyd,

B+ One copy to Sri, NeR.Devaraj, SR, CGSC, CAT, Hyd.
B. One copy to Library, CAT, Hyd.
S« 0One spare copy,
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MR . JUSTICE VeNEELADRT, RAQ
VICE-CHAT RMAN

ALl

TEE HON'BLL MR.AeBeGORTHT . $MEMBER(A)

' AND

THE HON'BLE MR,T.G DRASEKHAR REDDY
. MBMBER(J)

AND

. THE HON'BLE: VR .R«BANGARAJAN $MEMBER( )
| _ . : -
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v-ga.J;LR/uUJ:r\mhw

H/mcoza-m -
' i
O.a.to, 3'(/’&/ _
rT‘.é,‘ ._Il‘]f .O-o.—-———-'“"‘ L ";"T oPl e ) )\
Admitted dnd Interim directions
J_SSLI d.
Ailowed,

Disposed of with directions,

Tizzed,

Dismissed as withdrawn,

Dismlsseq for default,
Reje,ted/Ordered.
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